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.,0 "~G( qiiq .,fi!t ~~ 
;rr;;f O!1Tflfr 'it I ~lfi1 ~ fT~ ~ 
f'folff t I 

, ¥R. SpEAK~R : l)n.l~ss I am sati'l,/ied 
I cannot also allow it. 

versions) published in Notification Wo. 
G. S. R. 92 in Gazette of India datei 
the 8th jar.uary, '972, under sub-.ection 
(2) of section 460A of the Merchant 
Shipping Act, 1958. [Placed in LiiJ1"9'Y. 
See No. LT-3147172] 

STATEMENT GoRRECnNG REPLY TO 
USQ No. 481 RE M. P .• UNCOLUGTE8 .,0 "f'fA~Tl:I'G( ..m .: 3H'l" 3l~ TELEPHONE BU-U; 

ifiiI" ~'if If~ 6'T lff'i1f ~ ;;jflJ I THE MINISTER OF COMMUNICA-

MR. SPEAKER: No, please. 

.,0 "~Tl:I'G( m: 3l"f;;j 6'T 
~~ 'for 3ll"NU ~ t I 'fIn 3\~ ~iif 
it.~~? 

MR; SPEAKER : Let me first satisfy 
myself. 

PROF. MADHu DANDAVATE (Raja-
pur) : Sir, I had written to you this morning 
drawing your attention to a very serious 
matter. 

MR. SPEAKER : The questioni~ for 
the Press "to decide- what to give and what 
not to give. 

TIONS (SHRI H. N. BAHUGUNA): 
I beg to lay on the Table a statement 
correcting the reply given on the 3rd 
May, 1972 to Unstarred Question No . 
4818 by Shri' B. K. Das Chowdhury, 
regarding telephone bills laying uncollected 
from Members of Parliament of the last 
Parliament and giving reasons for delay 
in correcting the reply. 
-Statement R£ un<ollecled telephone hills 
"gainsl M. P.s 

To the reply to the Unstarred Ques-
tion No. 4818 asked by Shri B. K. DaB 
Chowdhury in the Lok Sabha regarding 
uncollected telephone bills against 
Members of the last Parliament, 
a list at Ann~xure 'B'·showing the outstand-
ing. relating to the period of last Parlia-
ment in respect of telephones provided 

PROF. MADHU DANDAVATE : I at Delhi [under Housing & Telephone 
am not referring to tliat issue .. I 'think Facilities (M.Ps) Rules] to, M.Ps. of 4th 
you ,are referring to some, other thing. Lok Sabha, who were re-elected to 5tlt 
I stated that some efforts are being made Lok Sabha, was attached with reference 
by the, officials to pressurise the press. to Part (b) of the Question. In that list 
Certain aspects of the disCussion in this against tbe name of Shri C. C. Desai 
House are likely to damage their r.eputation Rs. 344-28 have been shown as outstand-
and, there;ore, they do not want the Press ing. The name of Shri C. C. Desai was 
to publiSh th~. I will put the evidence inadvertantly shown in the list of out-
before you. I WIll put that before }Uu to standing teJephone dues. and it should be 
decide how far; we·are a free seciety... ~ deleted as the Hon'ble Member had al-

ready settled on 12-4-72 the Dut.tandipg 
SHRI jAGANNATHRAO jOSltI: amounting to Rs. 344/28 aforesai_d., It 

We are an open society only.. is regretted the mistake could not b~ d~
tected earlier. MR. SPEAKER : Now Papers to be 

laid. ' 

11.08 ~." 
PAPERS LAID ON THE TABLE 

MERCHANT . SWPPING (REMOVAL. OF 
. DIFncui:rll!S) ORDER 

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF PARLIAMENTARY 
AFFAIRS (SHRI KEDAR NATII 

, SINGH): On behalf of Shri Raj &hadur, 
I beg to lay on the Table a copy of the 
'~eri:&ant Shipping (Removal of Dif-
ficulties) Order, 1971. (Hindi an.d En&:lish 

REPORT OF i::O.n.TROU.E~·AND AUDITOR 
GENERAL POR. '970-71 ,RE UNIONGO~"T. 
(RAILWAYS), ApPROPRIATION A.CCOu.NTS 

. RAILwAYS, 1970-71, PAR.T I-REVIEW ETC. 

. THE MINISTER OF S1:ATE. IN 
TIlE MINISTRY OF FINANCE (SHRI 
K. R.' GANESH) : . I beg 'to lay· 'on 
the Table : 

(I) A ~opy· of the Report (Hi.di 
version) ,of the Comptroller 
and Auditor 'General of India 
for the year 1970-71 U!,-iol). 9o.vern-

. ment (Railways), under article 

. 15t. (I) -of the Cous.titution .. 



s P~,sLaid JYAISTHA 11. 1894 (SAKA) 

(2) A copy of the Appropriation Ac-
:. counts, Railways, for 1970-71, Part 

I-Review (Hindi ~ersion). 

(3) A copy of the Appropriation Ac-
- counts Railways for 1970-71 Part 

II-Detailed Appropriation Ac-
counts. (Hindi version). 

(4) -A copy of the Block Accounts 
• (including Capital Statements com-

prising the Loan Accounts), 
Balance Sheets and Profit and 
Loss Accounts, Railways, for 
1970-71 (Hindi version). [Placed in 
Lib,a,y. See No. LT-3149/72] 

COFF!!!! (THIRD AMEND""NT) RULES 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE 
(SHRI A. C. GEORGE) : I beg to lay 
ea the Table a copy of the Coffee (Third 
Amendment) Rules, 1972 (Hindi and 
En~i.1a versions) published in Notifica-
tiOl' No. G. S. R. 457 in Gazette of India 
dated the 22nd April, 1972, under sub-
secti.,a (3) of .,ction 48 of the Coffee 
Act, 1942. [Placed in Lib,a,.1' See No. LT-
315<>/72 ] 

Trade and Mtrchandise Marks (Audit) 
Rules, R~view and Report National 
N 'w>print and Paper Mills, LeI., Nepa-
nagar, 1970-71, etc, 

SHRI KEDAR NA TH SINGH 
~n behalf of Shri Siddheshwar Prasad 
1 be, to lay on the Table: 

(I)(i) A copy of the Trade and Mer-
chandise Marks. (Amendment) 
Rule,. 1971 (Hindi and English 
version,) published in Notifica-
tion No. S. O. 5789 in Gazette 
of India dated the 27th November, 
197 1, under section 134 of the 
Trade and Merchandise Marks 
Act, 1958. 

. {ii) A statement showing . reasom for 
delay in laying the above Noti-
fication. [Placed in Li6,.,y. See No. 
LT-3 15 1/72] 

(2) A copy each of the f&Ilowing paper. 
(Hindi and English versions) 
under sub-section (I) of sect.ion 
619 A of the Companies Act, 1956 : 

(i)(a) Review by the Government 
on the working of the National 
Newsprint and . Paper mill 
Limited, Nepanagar, for the 
year 1970-71. 

(b) Annual Report of the' National 
Newsprint and Paper Mills 
Limited, Nepanagar,' for the 
year 1970-71 along' with the 
Audited Accounts and the com-
ments of the Comptroller and 
Audi tor General thereon. [Placeli 
in Lib,a,y. See No. LT-3152/72] 

(ii) 

(b) 

(a) Review by the Government 
on the working of the Machine 
Tool Corporation of India Limi-
ted, Ajmer, for the year 1970-71. 

Annual Report of the Machine 
Tool Corporation of India 
Limited, Ajmer, for the year 
1970-71 along with the Audit-
ed Accounts and the comment. 
of the Comptroller and Auditor 
General thereon. [Placed in 
Lib,a,y. S .. No. LT-3153/72] 

ANNUAL REPORT ON TIlE WORlCIN8 
Op EMPLOYEES' PROVIDENT FUND 
ScHEIlE AND STATEMENT CORRECTING 
REPLY TO SQ. NO. 584 RE FINANCIAL ASS-

ISTANCE TO RAJASTIIAN 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI BALGOVIND 
VERMA) I beg to lay on the 
Table:-

(I) A copy of the Annual Report 
(Hindi and English versions) 
on the working of the Employees 
Pr.)\'id~nt Fund Schcm~, 1952 for 
the year 1970-71. [Placed in Lib,a,y. 
S,. No. LT-3154/72) 

(2) A statement correcting the reply 
gh'en on the 27th April. 1972 to 
Starred que.tion No, 584 by Shri 
Dharmarao Sharanappa Afzal-
purkarregarding financia.l ~ssi~tance 
to Rajasthan for rehabllItalIon of 
refugees from West Pakistan. 


